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Mumbai: The Reserve Bank of India (RBI) will
issue guidelines to banks and housing finance
companies (HFCs) on resetting the tenor and/
orequated monthly instalments (EMIs) after it
found “several instances of unreasonable
elongation” of floating rate

the borrowers,” RBIsaid.

Deputy governor Rajeshwar Rao said the cen-
tral bank has discussed the issues with bank
CEOs and has conveyed its concerns on what
action it expects them to take. y

tenor by lenders without pro-

per consent or communica-

tion to borrowers.

Governor Shaktikanta Das
said lenders will have to also
take into consideration age
and payment capacity before
changingloan terms. “Itis ne-
cessary toavoidan unduelong
elongation which sometimes
may camouflage an underly-
ingstress in a particular loan.
Therefore, the extension .of
the tenor has to be for a parti-
cularperiod,” Das said.

The RBI, however, said the
guidelines will not define the
term of theloan, leaving it to
the commercial wisdom of
lenders and their boards to
assess. “We are just provi-
dingsome broad guidelines,”
Dassaid.

The announcement came as
partof thestatementondeve-
lopment and regulatory poli-
cies accompanying the mo-
netary policy. The RBI has
proposedtoputinplaceapro-
per conduct framework to be
implemented by all regulated
entities under its watch.
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“The framework envisages

that lenders should cloarly
communicate with the borro-
wors for resetting the tenor
and/or EMLI, provide options
of switching to fixed rate lo-
ans or foreclosure of loans,

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
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DA & »
SI. No. PARTICULARS DETAILS R

1. | Name of coporate debtor EDAC ENGINEERING LIMITED

2. | Date of incorporation of corporate | 26.06.1987
oy, SU R Eedr ST, S

3. | Authority under which corporate ROC - Chennai
debtor is incorporated / registered £

4. | Corporate Identity No. / Limited U45201TN1987PLC014584
Liabifty Identification No. of

|| comorate debtor — o

5. | Address of the registered office and | 97, Mount Road, Madras - 600032
principal office (if any) of corporate ¢

| debtor i B

6. | Insolvency commencement date in | 08.08.2023 (Order received on 09.08.2023)

7. | Estimated date of closure of 04.02.2024 (180 days from the date of Commencement
insolvency resolution process ofinsolvency resoluion process)

8. | Name and registration number of | Kathiresan Nachimuthu
the insolvency professional acting IBBIIPA-001/1P-P-01733/2019-2020/12795
as interim resolution professional L Y

9. | Address and e-mall of the interim ‘RAJI'3BH, 3rd Floor, Gaiety Palace, No.1L, Blackers Road,
resolution professional, as Mount Road, Chennai - 600002, Tamil Nadu
registered with the Board kathirfea@outiook com gy

10. | Address and e-mail to be used for "RAJI'3B1, 3rd Floor, Galety Palace, No. 1L, Blackers Road,
correspondence with the interim Mount Road, Chennai — 600002, Tamil Nadu
resolution professional | kathirfea@outiook.com

11._| Last date for submission of claims | 22.08.2023

12. | Classes of creditors, if any, under Name the class(es): Nil
clause (b) of sub-section (6A) of
section 21, ascertained by
interim resolution professional

18. | Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14. | (a) Relevant Forms and Web link: hittps://ibbi.govir/en/home/downloads (under
(b) Details of authorized Insolvency Resolution Process for Corporate person)
representatives Physical Address: RAJI 881, 3rd Floor; Gaiety Palace,
are available at: No.1L, Blackers Road, Mount Road, Chennai — 600002,

i Tamil Nadu
Notice is hereby given that the National Company Law Tribunal Division Bench~ I, Chennai has
ordered the commencement of a corporate insolvency resolution process of the EDAC
ENGINEERING LIMITED on 08.08.2023 (Order received on 09.08.2023).
The creditors of EDAC ENGINEERING LIMITED are hereby called upon to submit their claims
with proof on or before 22.08.2023 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
croditors may submit the claims with proof in person, by post or by electronic means
A financial ereditor belonging to a class, as listed against the entry No. 12, shall Indicate its
oholoe of authorised representative from among the three Insolvency professionals listed
againstentry No, 18 to act as authorised tepresentative of the olass in Form CA
Hut Vol talee or i ,Lm(mln of clalm shall attract penaltios,
Name and Sy of Interim lution Profess!
“Sd/-
Kathlresan Nachimuthu
IBBI/IPA-001/IP-P-01733/2019-2020/12795
AFAValid till: 23.12.2023
Date: 10.08.2023
Place: Chennal
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